CENTRAL ADMTNTSTRATTVE TRIBUNAL:PRTNCTPAL BENCF.

C.P. 177/94
in
0.A., 118/92

New Delhi this the 7th day Qf Qeptember, 1924.

Shri N.V. Krishnan, Vice Chairman(A).

Smt. Lakshmi Swaminathan, Member(.).

Gopi Chand

S/o Shri Lekhi Ram,

R/o J-1742, Jahangirpuri,

Nelhi. ..Petitioner,

By Advocate Shri K. Venkatraman.
Versus

1. Shri R.K. Takkar,
Chief Secretary,
Govt. of National Capital
Territory of Delhi,
Delhi Admn. Secretariat,
5, Sham Nath Marg,
Delhi.

2. Shri R.K. Sharma,
Commandant, Fome Guard,
Raja Garden,
New Delhi. . .Respondents.

By Advocate Shri RB.S. Gupta.
ORDFR (ORAL)

Shri N.V. Xrishnan.

Tt is stated by the 1learned counsél for t*he
applicant that +the respondents have issued an order
dated *he 2nd September, 19224, a copy of which has
been kept on record, by which the applicant has been
reinstated provisionally subject to the decision
in thg S.L.P. filed before the Supreme Court. In
the circumstance, the learned counsel for the applicant

states that there is nothing more left in the contempt

petition. Accordingly, the notice issued in the
contempt petition is discharged. kQLL//’/ 3
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